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Victimisation of Police Officers

- 3248, SHRI S. 5. AHLUWALIA:
will the PRIME MINISTER be pleassd
lo state:

(a) whether' Government are aware
that some Police’ Officers were victimis-
ed and subjected to discrimination by
some State Goveroments for not allow-
ing electoral malpractices in the recently
held by-clections to the Lok Sabha and
State Legislative Assemblies;

{b) if so, what are the details thereof;
and

(c) what remedial action Government
proposc to take to save the honest public
and other officers entrusted with election
duties from victimisation by State Gov-
ernments ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR1 H. R.
BI'ARDWAD): (a) to (c) The informa-
tlon .is -being collected and will be laid
on the Table of the House, '

(RAJYA SABHA]
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Settizgg up of Fzmily Coorts

3249. SHRIMATI CHANDRIKA
ABHINANGAN JAIN: Will the PRIME
MINISTER be pleased. to state :

(a) the Slates/UTs where Family
Courts are functioning ;

(b) the States/UTs where Family
courts are not functioning; the reasons
for not setting up these Courls; and

(c) the steps taken by the Govern-
ment for carly setting up of Family
Courts in States/UTs where they do not
exist al present? :

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS SHRI W R
BHARDWAY): (a) Assam, Bihar, Karna-
taka, Ierala, Maharashtra, Orissa,
Manipur, Rajasthan, Tamil Nadu, Uttar
Pradesh and Pondicherry.

(b) Arunachal Pradesh, Jammu &
Kashmir, Himachal Pradesh, Goa,
Meghalaya, Mizoram, Nagalacd, Daman
& ‘Diu, Dadra and Nagar Haveli, Chandi-
zarh and Lakshadweep have -expressed
their inability to set up Family Courts
for various reasons including Customory
laws/institutions operating in their oreas.
Five States ie. Punjab, Gujrat, Andhma
Pradesh, Tripura 2nd Mazdhya Pradesh
have not yet taken any step to set up
Fomily Courts. Haryana, Sikkim, West
Bengal, National Capital Territory of
Deihi and Andaman and Nicobar Islands
have agreed to set up Family Courts.

(c) It is the policy of the Government
to encourage the seiting up the Family
Courts. The States/Union  Territories,
where the jurisdiciion of Family Courts
Act, 1984 has so far not been extended,
have been requested to take suitable step
in this regards.

Free Legal Aid

31250, SHRIMATI CHANDRIKA
ABHINANDAN JAIN: will the PRIME
MINISTER be pleased to state :

(8) the amount earmarked for free
legal aid to poor by Governpment during
the last two years and its utilisation by
States/UTs; .

(b) the reasons for not ufilising these
funds by the States/UTs: and

(c) ths steps taken/proposed. to be
taken by Government to mzke available -
free Iegal aid to poor effectively ?
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THE MINISTER OF STATE IN THH
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H. R.
BHARDWAIJ): {(a) A budget grant of
Rs. 40 lakh has been sanctioned under
sub-head “Grant-in-aid” each during the
financial years 1991-92 and 1592-93.
The allocation of the Cenlral Funds is
not done on “State basis”. The adminis-
trative and day-to-day working expenses
of the State Legal Aid & Advice Board,
elc,, are being met out of the State Funds
provided by the respeciive Staie Govein-
ment. The Committee for Implement-
ing Legal Aid Schemes sanctions granis-
in-aid to State Legal Aid & Advice
Boards, Universities and Law Colleges
and non-political registered Social Action
Groups involved in the fizsld of Legal
Aid on “Financizl Year” basis for Imple-
mentation of Strategic Legal Aid Pro-
grammes, such as holding of Legal Aid
Camps/Lok Adalats setting up of Legal
Aid Clinics in  Universities and Law
Collcges ; promotion of legal Literacy and
" Training of Para-Legals ctc.  The grants
released and the ulilisation of the gramt
by States/UTs during 1991-92 and 1992-
93 are as under :—

Finarcial Grardsreleased  Utilisation
year certificate
issuad
1991-92 35,19,341 22,34,634 50
1992-93 32,587,636 2,79,137.50

Regarding utilisation of grants during
1992-93, it may be stated that the grantee
Institutions. were required to submit the
audited accounts by 30th Junme, 1993.
The accounts from the grantee Institu-
tions are as such, expected to be receiv-
ed shortly. Furthermore, the legal aid
programmes received a set back last yesr
on account of widespread  disturbances
in different parts of the country.

(b) The reasons for non-utilisation of
the funds by a State Government may
differ depending upon law and  order,
floods/drought  sitnation and attitude of
the professionals, etc.

(c) Various Legal Aid Programmes,
such as promotion of Legal Literacy,
holding of Legal Aid Camps/Lok Ada-
lats, and Training of Para-Legals, etc.,
are being organised to make available
Free Legal Aid to Poor Person.

3251. [Transferred 1o 24th  August,
19931

Members of the Central Council of ICWA

3252. MAULANA OBAIDULLAH
KHAN AZMI: Will the: PRIME MINIS-
TER be pleased to state:

(2) what are the names of the mem-
bers of the Central Council of Instituto

19th Aug.9J
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of Cost and Works Accountants of India;

ib) where and when the meetings of the
Centrzi Couicil of .C.W.A. and its ofice

bearers’ were held during the yesr 1991
and 1992;

‘c) what are the names of the mem-
bers of the Central Council and lhe office
hearers of the Institute who attended
these meetings;

(d) whether any complaint against the
office bearers and members of the Coun-
cil were received and if so, when and
what are the details of these complaints;
and

_ (e) whether these complaints have been
invesligated and if so, by whom and
what are the findings ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H. R.
GHARDWAT): (a) The details of mem-
beis of the present Central Council of

ICW.AIL are as given in Statement-L
{Sce below)

(b) and (c) The details of the meetings
of the Central Council of L.C.W.A.1 held
during the year 1991 and 1992 and the
namss of the members of the Central
Council and the office bearers of the
Iastitute, who attended these meztings,
ure as given in Statement-IT. '

(d) Three complaints were received
vhose details are as under :(—
(i) One complaint was reccived in
December, 1991 in respect of Shri C.
Rz&maswumy. a Govt. nomines regard-
ing his frequent visits to Madras on
the expenses of the Institute to attend
the meetings of the Institute alleged
to have not been actually held there.

_ (i) Another complaint was recejved
in November, 1992 regarding visit of
Shri J. K. Puri, a Central Council
Member acd Shri D. C. Bajaj, a Nor-
thern India Regional Council Member
of LCW.AL to US.A. at the expenses
of the Insiitute.

(iii) Third complaint was received in
June, 1992 regarding maintenance of
2 separale Bank account by the Nor-

thern India Regional Council of L.C.
W.AL

(e) Thesz complaints have been enquir-

ed into by the Institute and the findings
are as under :—

(i) Regarding visils o Madras by
one Central Council Member at Insti-
fute exp=nses, no irregularities were
found. The said Central Council Mcmber
was nommatuli to the Council by the
Central Govt. in October, 1990 and from



